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l. Javant Hirabhai Prajapati,

2. Mukesh Ramjibhai Patel

3. Umesh Natwarlal Adhyrau

4. Mahendra Sanabhai Parmar

5. Manubhai Keshavbhai Prajabati
6. Nissar Nigzamuddin Sheik

7. Nasir Nizamuddin Sheik

3. Sufiyankhan Ahmedkhan Pathan

9. Riyazahmed Mohemedhkhn Pathan
1C.Harunrashid “llarakha Khatri
11.Dinesh Rupabhai Veria
12.Bhavesh Chasndrakant Bhatt
13.Vivek Arunkumar Pagedar

14.Ajay Chimanrac Marathe
15.Kamlesh Sudhakar Dhadankar
16.Vijay B.Chunawala

17 .“opalbhai S5eBhabhor

13.Bejoy Mathews

19.Mohabatsingh P.Chauhan

20.Vijay V.Visnute

21 .Arjunbhai Hirlal Dhobhi
22.Masdoodulhasan Samiulhasan Kazi
23.Pradeeobhai Ishwarbhai Prajanati
24.Pillai Ranesh Kumar Ponnam
25.Thakorbhai M.Gohil

26 ,Patel 2alim Y.

27. Parekh Hemant B, «esApplicantse.

(Advocate : Mr.P.X.Handa)
Versus

1. Union of India,
Ministry of Railways,
owning and represented by
General Manager,
Western Railwavy,
Bombay-400 020,

2. Divisional Rly.Manager (E),
Western Railwavy,
Bamoda-390 004, . .“espondents.

(Advocate: Mr.7.5.Shevde)

ORAL JUDGMENT

Q.A.NO., 557 OF 1993,

Dated 3 21st March,1994.

Hon'ble Mr.N.B.Patel ¢ Vice “hairman

Per

In view of the modification of the interim

relief granted in CeA./302/92, Mr.P.XK.Handa, seeks

003..
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permission to withdraw this Oe.A. Permission granted.
O.A. stands disposed of as withdrawn. Bxx No order as
to costs.,

Y

(KeRamamoorthy) (NeBiPatel)
Member (&) Vice ‘Chairman

ait. |
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| CENTRAL ADMINISTRATIVE TRI3U M
Ahmedabad Bench

Application No, ealsst 4z of 19

Transfer Application No, _ 0lag W,Pett No,

Certified that no further action is recuired tobe
taken and the case is fit for consignment to the Record

Room (Pecided)

Dated : ©ORloulay )
Countersigned : g CXQQ%%Q'
22, - , Sicmature fof the Dealing
f371/€L_m_mWWHéQ§ﬂ4/C?f B oed daiie

Section Officer,/ourt officeé\




e e e I A N ST A .

CAT/J/10

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT NEW DEEHH A4 ko (= DARAD

INDEX SHEET

CAUSE TITLE.....ooeoovieesse: oalastlas - 0 L. e __OF 19801.
NAMES OF THE b5 "*‘l s

.....................................

Sl =

o) DESCRIPTION OF DOCUMENTS ¢

22 :

| 7 cemmme T T A

\ & 2 gz s
| Reply & k)
kS ©.9. o 2ulosl]y

S g Wilhwrci ot e I RERT RN S : #

g ’________________‘,__—__,______,__.__.______________




| CENTRAL ADMINISTRAT Vs TRISUNAL
| TAHMEDA 3D BeNCH

b MU BAD
Submitted 3 Ceanel o /Judicial Section.
b
Original Petition No SSTF(3
of’
Miscellaneous Petition No &
; of _
~ : ’7 " ~ X L. / ¢ 5
Shri ‘\] N Ve afe e . )ZF J. ____Petitioner(s)
7
versus
LLO | >) O i respondgent (s)

This application has been submjitted to the Tribunal py

Shri DK S el /Oy

Under Section 19 of the Administrative Tribunal act, 1985.

It has been scrutinised with refcrence to the points mentioned in
the check list in the light of the provisions contained in the
sadministrative Tribunal act, 1935 and Central administrative
Tribunals (Procedure) Rules 1985,

The applicatiofx has been found in order and may be given
to concerned fior| fixation of date.

The api_‘-l)éa’t/ion has not been found"ihﬁorder for the reaso
indicated iff"the check list. The a'gﬂ./icant advocate may be asked t
‘ to rectify the same within 14 dg«js//grdft letter is- pba oel. ow {
for sz.gnature. Co, (ot M I Wy @eled To Crew C’ié' i
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THE CENTRAL ﬁ~ﬁ'NIQER»TTVL TRTEUNGA! QIthﬁEQABAgT |
P O.h. W =S F  oF iscs
A ¥ Y7a h A A
5 R T T GRPLICANTS
JWDIA n e wig . RESPONDENTZ
Appilcztion under flule S () ci ihe central
admistrati- = fribunal (PFocedurelE_je.1997)-
, The applicznts abovenamed mcst respectfully submit s
vnde e ’
1w Thet ihe cCause ot action and nature of relife
) ; Hrdayed far is the came and have a caommcon interestec 1n the
J.A. Tilec toéay Qy the applicants, and therefore , all . thx
apgclicants are reguired to joiﬁ tcéether in a Signl; oceti-
tion. .
é- In view of the above circumstances, the applicants
most re;pectfully pravs that:-
Pe placed to permit fthe applicants tc join togethi—
er zan:s tc file a2 signal application 1n the intec—
est ot justic
And for  this t of kindness and justice, the
y £
N~ applicants ‘:nh-ll‘:_ as in duty bound for ever pray.
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tLearned Advocate IC
3 set & apares
IN THE CENTRAL ADMINISTRATIVE TRIBUNALWilh 520000 © ) ?L od te
gopies COpY<FETTEO/OCH +FEYE
AHMEDABAD BENCH ’
ORIGINAL APPLICATION NO.}!S?I993 "Dy Registrar C.AT.(J)
A'pac Bensh
Between
JAYANT HIRABHAI PRAJAPATI & OTHERS : APPLILANTS
VERSUS
UNION OF INDIA & OTHERS : RESPONDENTS
INDEX
Sr.No. Particulars of documents p N
which relied upon qge Bl
1. APPLICATION 1 to 7
A DRM(E) BRC's No.E/ELT/891/4 § R
dt.12.11.92°
Al DRM(E)BRC's No.E/ELT/891/4 dt.20/1/92 [|© 7]
in which 48 genl.candidates were
placed on panel
A2 DRM(E)BRC's no.E/ELT/890/4/TRS |9
Pt/III dt.4.12.86 notification. -
A3 DRM(E) BRC's . No.E/ELT/890/4/TRS/Pt.III dt.20.6.89-
fxgxkxmefresh notification. I3
A4, Appointment letter issued by ’
DRM(E) BRC vide no.E/ELT/891/4dt.24.1.92 (Y
A5. DRM(E) BRC's letter no.E/ELt/839/ iy
8/2/4/TRS Pt.I dt.24.3.92 for
6 months training.
/ \ ) p
A6 %“%mJudgement/in 0OA/302/92(I/Order 414£f3'7<71~ [/ C
A7 Jwd et 1N SCH <‘;5’3/‘/f/92 AF 349 D 1§
DATE: 29 ¢&-973 /)

SIGNATURE OF 'APPLICANTS' ADVOCATE



IN TdE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

ORIGINAL APPLICATION NO.__ 1993

Application under Section 19o0f the Administrative

Tribunals Act, 1985.

ArkyxXR85%:

Between

1. Jayant Hirabhai Prajapati
2. Mukesh Ramjibhai Patel
3. Umesh Natwarlal Adhyaru

4. Mahendra Sanabhai Pasmar

5. Manubhai Keshavbhai Prajapati

6. Nissar Nizamuddin Sheik

7. Nasir Nizamuddin Sheik

8. Sufiyankhan Ahmedkhan Pathan

9. Riyazahmed Mohemedkhn Pathan

10. Harunrashid Allarakha Khatri

11. Dinesh Rupabhai Veria

12. Bhavesh Chasndrakant Bhatt

13. Vivek ArunkumarPagedar

14. Ajay Chimanrao Marathe

15. Kamlesh Sudhakar Dhadankar

16. Vijay B.Chunawala

17. GopalbhaiS.Bhabhor

18. Bejoy Mathews

19. Mohabatsingh P.Chauhan

20. VijayV.Vispute

21. Arjunbhai Hiralal Dhobhi

22. Masdoodulhasan Samiulhasan Kazi

23. Pradeepbhai Ishwarbhai Prajapati

24. Pillai Ramesh Kumar Ponnan

25. Thakorbhai M.Gohil

26. Patel Salim Y

27. Parekh Hemant B. : APPLICANTS

Versus
1. Union of India,Ministry of Railways,
owning and represented by General Manager
Western Railway:.
Bombay-400 020.
2. Divisional Rly.Manager(E)
Western Railway,

Baroda-390 004 : RESPONDENTS




DETAILS OF APPLICATION

la Particulars of order against which the
application 1is made:-—

1. Order No. :E/ELT/891/4 dt.12.11.92

1
2. E/ELT/89/4 d4t.20.1.92

Passed by: : Divl.Rly.Manager(E!
Baroda.

2. Jurisdiction:

The applicants declare that the subject
matter of the order against which they want
redressal is within the Jjurisdiction of
the tribunal.

3. Limitation:

The applicants further declare that
the order challenged is dated 12.11.92 and
as such the application is within the limitation
prescribed under Section 21 of the Administrative
Tribunals Act, 1985.

4. Facts of the case:

(1) The applicants submit that theyhave

applied for the post o App.Electric Fitter

Cr.ITI in scaleRs.950-1500(RP) in Electrical

é;;EEi(TRS,TRD,Power) of Baroda Division
in response to ithe notification by DRM(E)
Baroda vide No.E/ELT/890/4/TRS Pt.III as
dt. 4.12.86 as shown atAnnexure A2, in which

<
141 posts were advertised. Out ofl4l posts,

16 forSC and 19 for ST and 14 for Ex-servicemen
were reserved. But due to representation
by Trade Union, the selection was postponed
and reviewed and a fresh notification was
issued by DRM(E) Baroda vide No.E/ELT/890/4/TRS
Pt.III dt. 20.6.89 shown at Annexure A3
in reference to GM(E) Churchgate's letter

No.E(R&T)/890/25/Vol.III dt.25.4.88

P Y
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In the Notification shown at Annexure
A3, 64 vacancies were notified to befilled
up by Open market candidate against 25%
quota, out of which 7 for SC and 9 for ST
were reserved. Accordingly selection was
held and all eligible candidates were examined
by selection committee. Panel was formed,
placing 48 general candidates vide No.E/ELT/891/4
dt.20.1.92 shown at Annexure Al. Accordingly
the applicants were appointed as App.ELF
in Scale Rs.950-1500(RP) wvide 1letter of
appointment No.E/ELT/891/4 dt.24.1.92 as
shown at annexure A4.
(2) The applicants submit that all eligible
candidates already working in the Railways
have also applied and were considered for
the above posts, names of such employees
are as under:-

1. Umesh A.RGDH

2. Vijay V.Vispute

3. Dharmendra Gir’K. Goswami
4. Nilesh H Benni

5. Mukesh R.Patel
6.Jeetendrakumar M.Darji

7 .Rafikmohmed A.Painter and
8. Shailendra Singh A.Thakkar

The applicants submit that they were
sent for 6 months training vide DRM(E) Baroda's
letter No.E/ELT/839/8/2/4/TRS Pt.I as shown
at annexure A5 and on completion of training
period, they have been declared passed in
the Trade test conducted. Since then they
are working against the regular posts, but
the regular appointment letter is held up
as some of the emplovees who have not applied
and not placed on the panel have approached

e d/-
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the Hon'ble Tribunal vide OA 302/92 with
thePrayer that they should be considered
for appointment against direct quota in
preference to the persons empanelled as
they have requisite qualification for the
said post.

{3) The applicants submit tﬁat theHon'ble
Bench has passed Interim Relief in OA 302/92
as shown at Annexure A6, directing the respondent
to maintain stasque as on the date of the
Interim Order passed,in regard to further
appointment if any of the persons mentioned

in the 1list Annex.A,shal be maintained by

the respondent till the next date of hearing

which is fixed on 19.8.92 The Interim

order was passed on23.7.92

(4) The applicants submit that the next

hearing as fixed on 19.8.92 has not taken

place for one reason or theother, inspite

of the fact that the respondent have filed

2 Misc. appications viz. MA 71/93on 2.2.93

and MA 233/93 on 2.4.93 requesting theHon'ble

Bench to modify the interim Order passed

in OA 302/92. Both the applications are

still pending. In themeantime, the applicants
also filed Misc. application vide No.MA 402/93
in OA 302/92 for joining as affected parties

with the respondents and the same was alloewed
by the Hon'ble Bench. The matter was placed

on board for final hearing on 7.10.93 with

the consent of the Advocate.

(5) The applicants rely on the Judgement

of Principal Bench which has held percentage

promotion, direct quota -applicants demand

promotions against dirct quota because they

are duly qualified - Held this is not permissible,

=
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they may be appeared for recruitment if

eligible SLJ IX 1992 (3) 102 PB New Delhi.

(6) The applicants submit that the applicants

of OA 302/92 had filed Special Civil Application
N.953/92 in the High Court of Gujarat challenging
the impugned order dt.20.1.92,but the Hon'ble
High Court has rejected the SCA on merits

by its judgement dt. 8.4.92 shown at Annexure

A7 stating that rule 1590 IREM is not contravened
and there is no substance in the petition,
hence rejected. This fact was not brought

to the notice of Hon'ble Tribunal in OA
302/92 and there is res judicate.

(7) It is apprehended by the applicants
that their services arelikely to be terminated

by 30.9.93 as no decision is taken for modifying
the Interim Order passed in OA 302/92.

As such the applicants have no other alternative
but to approach the Hon'ble Tribunal for
natural justice.

5. Grounds for reliefwith legal provisions:

By granting Interim Order by the
Tribunal in OA 302/92, the applicants have
been deprived of their right for appointment
against direct quota which is arbitrary
and violative of Article 14 and 16 of Constitution
of India. It is also violative of Para 159
of IREM.

6. Details of remedies exhausted:

The applicants submit that there is
no alternative remedies available to them

under relevant serice rules.

c..6/-
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7. Matters not previously filed or pendingwith any other
court:

The applicants declare that theyhad not
previouslyfiled any application, writ petition
or suit regarding the matter in respect of
which this application has been made, before
any court or anyother authority or any other
bench of the Tribunal, nor any such application,writ
petition or suit 1is pending before any of

thern.

8. Relief sought:

In view of the facts mentioned inpara
4 above, the applicants pray to the Hon'ble
Bench to 1issue regular appointment order as
they have already completed the training and
passed the necessary trade Test as shown in
Annexure A2.

The respondent may also be directed to
consider the appointment of the applicants
from the date they have completed the training
duly trade tested.

b) any other reliefs which the Hon'ble Tribunal
deems fit.
c) Cost of the suit be awarded.

9. Interim order if any prayed for:

Pending ;finalisation and final disposal
of the application, the Hon'ble bench is requested
to grant ad-interim relief, directing the
respondent to issueprovisional Appointment
letter till the finalisation of this application
or the respondent maybe restrained from issue
of termination order till finalisation of

OA 302/92.

.7/
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10, !bpltpplioatinnatuisuhaitheﬂetnoaerson.

11. Particulars of Postal Order:

1) Number of Postal Order t ¢y /55 (L o 2 $19)973

/

2) Name of post cffice issued (. L, gede F© P |
Postal Order: </

U

i
&

3. Name of Post Office at which lewsrie— bhoe (€ 2
pavable, MMes L}Jb» iz
Al b f ot

12, List of documents: As per Index.

VERIFICATICN

We JAYANT HIRABHAI PRAJAPATI, MUKESH RAMJIBHAI PATEL
UMESH NATWARLL ADHYARU, MAHENDRA SANABHAI PARMAR,
MANUBEAI KESHAVBHAI PRAJAPATI, NISSAR NIZAMUDDIN
SHEIK, NASIR NIZAMUDDIN SHEIK, SUFIYANKHAN AHMEDKHAN
PATHAN, RIYAZAHMED MOHAMEDKHAN PATHAN, HARUNRASHID
ALLARAKHA KHATRI, DINESH RUPARHAI VERIA, BHAVESH
CHANDRAKANT BHATT, VIVAR ARUNKUMAR PAGEDAR, AJAY
CHIMANRAO MARATHE, KAMLESHSUDHAKAR DHADANKAR, VIJAY
A B, CHUNAVALA, GOPALBHAI S BHABHOR, BEJOY MATHEWS,
VIJAY V., VISPUTE, MOHABATSINGH P, CHAUHAN, ARJUNBHAI
HIALAL DHOBI, MASOODOOLHASAN SAMIULHASAN KAZI,
PRADBEPBHAI ISHWARBHAI PRAJAPATI, PILLAI RAMESHKUMAR
PONNAN, THAKCRBHAI M. GOHIL, PATEL/SALIM Y., PAREKH
HEMANT B, all aged adult, resident of Vadeodara,
do ‘hereby verify that contents of para 1 to 12
are true to our personal knowledge ané parasl to
12: are believed to be true on legal advice and

we have not suppressed any material facts.
DATE: 9 ? 9.93

PLACE: /5 Ares2/t

SIGNATURE OF APPLICANTS

1 T .. PRazARUK
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3 Umeahrt
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LR 19 WEST BRN RAILWLY | =+ (D
\L i #Bd fl’ll"l‘dll gsTeer
é{Sg%éE Lé//gg 2 : %zggioml Office,
Memor~ndum : " Doteds /J -11=1992

Subs Tr"’e test for the post of ELF GreIII ‘
scele Rs. 990-1 00(RP) - Flect, (TnD) Dept;. -
ageinst 25% quotrs of open marks t

Ref: This Qffice ms mor\ndum of even Vo. deted '
11 11-91, Zh-j =92, 17-0—92 and R3-9-92,

The result of trrxe test for the post of ELF Gr.III
cale Rs. 950 19 OO(RP) is notified for informetion to the staff

concerﬂeﬂ
Sr.No. Ncme Design, - Scale ~ working. Result
S/shri ) : under '
1. Umesh A+RCO App ELF 950-1500 = Passed
2« Vijey V.Vispute Y . - - - Passed
Q% DK, Goswamy |, o - i - Passed
b= Nilesh N.Benami it i - Passed
5. Bijoy Mathews . . i - Pagsed
5. Vijay V.Chunavela v - " - Passed
~Ze Jitendra M.Barji. i 4 - Passed
8. Mohbatsingh Chauhan " = - Passed
9. Vivek Arun Pagedar " " - . Passed
10. AJambhai S.Rathwa i " - . Passed
11« Gopelbhai S, W o, B - Passed
12, Herendra H.Oriwala " . - Will follow
- Will follow

13+ Surjit J.Ratneji. ® S

il

for sr.DEE (TRD)(E} BRC

Copy forwerded for informetion and n/action:

ATFO (S£)VS GDA ATEQ/DPCINVS TFO(RC)PERTN
CIFO (QHE) THD I & IT VS

Sr+DEE(TRD)BEC DEL(Y #U))BRC AFI(TQD)JRC GDA
Divl, Sucrcvrxy,NAHu/hRug URC

STy 1= 2517/, ofer T arse *? el o Pyt mcz
JB=3 &, 4r,%, 950~ lsoosdés 3 THY ®RTH TAETT-
P xéTafr{s‘H‘thr 1 - |

szl - gy FTATHY 3T ?Q.H-H-'QI, 24-3-9 2, l7—6~92f
235-9-92 T amw@ qTTH |

—— -y

RIEEETVA ”?3 ?dd&} TR 3, aT,%, 950—l50083&8 & Tau # 9d.
AT q¥TEr gr tr?arTm AT adar Tt gy eLacrrz‘r IreTy T Tt
arar & 1 |

@a AT | ety
- fEearf-astaer
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N g f’l ‘n R
NeEE )

ghe following App. £iFe who were under uanuno and
watting of segulas pwtu;n orders, ate pogted in the

. following secticn till thadr megular orders ape .tma

by £ 2runch, |

eT, ' Section e |

B 0, Bame 8/5hxi . allotbed Remarks 1l

01, ‘tanibhal prsjapotd "

i, Umzeh Xumii Mé

03, Bhafxh Rizur 1

044 Ehavosh M ouR

08, Juysnt vrajspatd Computsr T

t8, mkegh potel ooz uter P30

07, 0.MN. Pathan : Inspection

08, N dJhondEy Parrial s 1

Dy Hea, Khatrd o ‘por pepairas of
all shed
instrunsata,

10, Dinosh &, ' e

311, sufion rham Dhsgection

124 R, A, Faiogal " HR

b ehe  dboW8 App, ELYS @0 are ymmsu attaeine

Cte Eitfercmt awotions should ke vilioved Lw&u».y to

the nominasted ¢ ctiens,

- o —
(o, %Y“\\)\\{\ \Q\'\\\\\\ N N :
petody 6,11,92) . I

N
/B!’.l!":!
™

B8 M, Mé-Fir, MR, MbeiS, PrIv, Dnspegtion,
JEFR MR | JDeithy
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M-*u\ RO P A @
Divisional office,

Q>>\ SARODA A5
NO .~/ZLT/2391/4 , " Date: 20-1-92 |

Subs Recruitment of Apprentice ‘ritters sccle
Rs. 950-1500(Rp) (against 25% guota open C.
market) Electriczl Department (Power/TRS/TRD) -
~2roda Division. .

Ref: This office Memorandum of EX&R numter dgged
' No.B/ETT390/4 /TRS/Pt.III dt. 20.6.99.

The Selection Board was concened from 12th to 14th
December, 1991 to draw up a panel of sultable-candi§é§§§w*_wﬁmmthw
for the post of Apprentice Fitter Scale Rs, 950-1500 (Rp)
and the followl ng candidateés are placed on'the provisional
panel ; : f s d o mit ;

Sr.No. Names Roll No. Name

'S/Snri :
S 1504 Umésh A. Rao.
2. 1522 Sureshkumar b,brz?hna};hatt
3. 565 | Govindbhai A.prajapati
4 1519 Nayankumar D.patel
5. 1232 Vijay V.Vispute. | v
£ 1061 Dharmendragir K.Goswami
A 1317 Nilesh H. Denani
R 625 " Pradipbhai I.Prajapativ ..
9w 954 gagdulhussain S. R?Zi_ |
10 1550 Ajay Chimanrao Marﬁthe,'
11, 1100 Harul rashid A. Khatri |
12, 440  Rameshkumar Pypillai
13, 630 “ Révindraﬁ Un?iéhan's;7:‘
14. , 1622 Thakorbhal m.Gobil | .
15, 151s Nassirahmad &,:Sﬁaikh T
\J{o. 1343 Dinesh R.Vari?a. é"”
17. 1475 qavédakhatar-gbdullsattar-Sujela
13, 13}6 E . lNiﬁsérahméd Ni?amﬁddin Shéikh.
13. 7?9 Sunilkumar H.Dhavsar
20 1116 Chetankumar N.Raval .
21, 1433 ‘Naushadali Hussainalamkhan
23, 1379 Parashkumar R, Rana '

Soa & '000002."

Ey _ G AN /0?5:;



S.No. Roll No.
23. 51
24, 313
25,4 576
2. 1614
27 . 1627
B3, 11s4
. 1w
30. 1617
1 1630
32, 1237
5 1327
34, 1092
U35 . 366
36 1732
Y g
33. “ 1307
39. 1590
40. 711
41, 9%
42, 932
43, 1439
44, 1252
45, 733
45, 1132
47. 1029
437 1ags
Copy to

‘Kamlesh S. Dhandenkar. o %l

Shailendrasingh Amarsingh Thakuf,

..2-. 2 ks

géme

8/Shri

Nrupeshkumar H. Shah
Arjunbhai H. Dhobi
Mohmadi Abdulhussain Pitolwakat.
Salim Y, patel '
RemantXumar D.Parekh
Umeshkumar Natwarlal Adhfaru.
Mukesh R.Patel
Safiyakhan ~#hmadkhan Pathan.
Riyazahmad Mohmadkhan Pathan.
Cejoy Mathews.,.
Vijey D. Chunawala.
Hirabhai Dahyabhai Parmer (SC)
Jitendrakumar Manubhai Darji. .
Mohabatsingh P. Chauhan.
Rafikmolmad Aldulkiyam Mohmad Painter.
Ha;eﬁagakumarAUdesingh Oriwala,

Jayantkumar H.Prajapati.

- Prakash Manubhai Jadhav.

Manubhai K. Prajapati.
Mahendrasingh g.Parmar,
Rajeev Vihnupant Sonar.

Vivek Arunkumar Pagedar.

LI S

Bhavesh Chandrakant Dhatt.

"Ranjitsingh Ganpat&gngh Raulgl.

o %/W/

For DRM (L )/3R

ST. DEE(P)=3RC/ Sr. DES(TRD), Sr. DEL(TRS)-3RC.

+Bivl, secy. WREU/WRMS-3RC .

CC/SC-ST Cell/ Copy for concerned file.

NOTICE BOZRD.
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V" glcctrical (Powar/TR3/T D) Orgenization of B-roda Division in
- the foliowing trade )

L ETEITE TR U TR . : oo
: s plvlglon ® orvles, Fiy
No.2/5LT/8%0/4/1 15 1. 11l (\ > BAODY, DL /f45/06/8) o
TO, e \/ A / J(o\/\'
A11 sutordinates of BRre Dlvigion, - «p” PO E ¥
sub: Rermltment of (Lasg I §taff — ‘pprentiec TLP
seals Kie 000TH0D (i7) «llve by (Puwd 1D R/ 10Y ip b
b.ic plviston, ‘ ‘
s @E)ccals lotter Nood (REXTH8%/25 Vol.III dat-d
e . %.4"’&3: - 5 B4

-——X'-"

1) The1c a1 64 vaconcicg te ke f11led up from open markc t
candldntes apgninst 5 ¢ quota for £illing up vacanclcs in :

1. zlectrical 2. Wiraman 3. Flttcr 4. Instt.Mecchanie

"+ 5. Ivdlo & T.V.Mechanile 6,(Electronic Mechgnics )
7. amaturc & Molcr Rwwinding 8, W-teh & Clock Repeircr
9. 'Li&r 10. Dlescl Mechianic 11. Rrrizeration & iir
conditioning Mcchanie lo. Alr wnditioning 13. Palnter

2) The 1cscrvition of §C¢/ST x ls gs under ¢ -
53 7 sT : 9

3) T minimum qualification for the atove post-will ba SSC
with I4T.i. quallfied 2 years from recopniscd iastitution tun
by Govil or coursc coupletcd Act ippreniice dn the requisite
traded ag atovc. '

4) rhe sge 1init should be from 18 to 25 ;Yéars as 0@5'.7489
and relaxetion or age limit to SO/ST candddatos is admigsible
upto five ycars. £ ‘

5) While rcfarones haw been made to Buployment %xchange
concern‘:d{(thc vamds of tha Ri3lvay Ymployees) having ruquisite
qualification and 'elIgIITIEy as abow ney _dIroctly apply to

this bffice for thé abow requimmonts duly, Superseribed on tho
cuvolope cover as bslowsd ‘  Fi et p

PPLICATION FOR THE POST OF PPIINTICT BLECTRICAL FITTIRN

6) Thase who will s selectzd will have to under go(six months
training)and haw. Lo pass the trade test befors absorption

i veeaneles . VUL Lnplications shonld kg submittcd 50 as to (
woach fhls of ficc on wp bifors 4.7.80, No application ro o lved,
themnl ser will L ins rsained, ‘

7) This may bc brousht to thy noticc of all working unde r them
and also plsecd a copy on the Noties Board. -

Tnels Onc profore- T . _ St 4
of applicaxiun, ' 3 Vot ‘
. for DR (E)-BRC
¢/~ sr. DIE(TIS) (YD) Powsr & (C)-URAC, &‘iE{TiKD);il@owcr),DE;B(TRO)

£T33) i
DIvi.giey. WRRU/WMSDBRC for Information,
Lo 15068/ (A !
L . }/ (\ :
e ' ] ) o i3 o
\
@
\ -
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We reonpy Rajlway - <E§

e ey B b Divisi®nal Office,
Vadodaras
LETTER CF AFPOINTIMENT 3 - /) /1992,

'l:t";j % g s i ’
Vevele BPusnlm Padeder

Suh: Employment to Railway Service -~ Class
III staff - Apps Fitter Scale 950-1500~
Elec, Department -~ Baroda Divisiona
(Against 25% quota open line) » :

., J .
You are hereby offered an anpointment as a Apprentlice Pitter

in Scale Re.03%-15300/RP on Rss959/- pm. plus co ensatory allowancc

Boues mont silowaice and Dearness Allowance as under the rules,

‘

24 vaintment offered to you is tenporary‘and.you; service:
arc L . se “arminsted on 30 days notice of pay in lieu there:«
Ay

You wiil Lo oopsideored for appdintment in a Permanent post on
& b -reeribed period of probetions

3, Vour appoirtment is subject to declaration that you are not
serving ¢lscuhere et the time of your joining the Railway or that
if voy' ore already employed, your employer has permitted you to
2o v snother employment and has released yOu.

T b “ven though you are recruited for this division, your initia’
postina a: woll as subscquent promctions will normally be on this
Divicien., ¢oua, howsver, remain liable in the ekxigencies of seorvic
o he =ransferred anyvwhere on this Railway.

S. Your cervicoe aroe biablo to be terminated\for any act of
indiscipline, misconduct e€tc. On giving 24 hrs written notice.

Ga You have to conform to all rules and regulations applicable
to Govt, Railway cmployecse

7 You will have to f£ill in a declaration to the effect that
you have not more than one wife as to hze more than one wife
disqualifics a man for Railway employmente ’

8, You will have to take an oath/make a solerm affirmation of
allegiance to India and to thec Constitution of India.

9. You will have to report to this office on or before L0 4L
failing which, the order will be decmed as cancelled ox communicet
within 7 days on the date of receipt of this letter or yeour
acceptance not reccived within a spccific pcriod,8£f theiéffcr
shall be treated zs cancelled. b

e

10, You will be governed by Pension Rules promulgated by
Miniztry of Railways with effect from 160111957, ;W'

e You ere required to produce Character certific.te'ln cuplics
f:~m the Hea@ of Educational Institution last attendgd by you and
simiiar ccrtificate from your employer, if any. and sgme duly
attended by Gazetted Officer as per certificate attac_ﬁd,

vl

Address & lame of the Cincdidate
for DRM(E) EBarddal. \

o Loy - G pPageder. . \
< ”y ‘ =\

_Pona Puhion Todod  Mohedo o\ (fF oA
L2 eden = ) L1 (.i
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No.E/ELT/839/8/2/u/TRs Pt.I Divisional Offilce,
Bovoun '
Memorandum Dakpd:,QJ4’3~1992~

’_______J————"__"-

Sub: Filling up of vacencl-y of App o FLlURET
. secele Rs.950~1500(RP) Vagainst 254 quoia
oprn m.vkelt - El;ct;IR&:Déptt. - BRC Divne

Ref: This office 1sths T Ho JJ/ELD /891/% dobed

20"'1'."920 ! v
Thi following cand i ates are golcebrd for ©ho

post of ppprfatice Fittav scal® RS.QSO—TSOO(RP) ant wllotted
to Traction pepartmant ungd - Sr.DEE(TRS)BRCY. Thay, ure
h rrby divecken o report to Sp.DEE(TRS)BRCY Office for

typeining for @ poriod cf six monthse puring ths hroining
p-riod Eney will be paid Re.900/= . dearnzss pllowance as
adnicsible under the mlese - .

Syalioy Name

1 garl Govinc¢bhal A.Prajapabl
2 " Marulrashid A Khabri
3 ! Dinesh RaVariye

b, W Nissarghmed Nizzmuddin Shaikh
9 e w  pareshkumar ReRano ' !
G« N Uneshkumor lat warlsl Adharu
Do " Muk-sh r.Patel

8. W Riyazohmad Mohmadkhan Pathan
Qe u Rafiumuhmad.A.Painter

/1
)

~Jo n  Yagonbkumor H.Prajepati

11 n Menubhal K.Prejepabl WA
12 " Bhavy: sh chendrakant Bhetb :
The candidates should report duty on OI befo adadift B 1) Vs

28/ 3/92 without fail. for DRM (B) é?

Copy forwarded for informsbtlon

and n/action tos:

SEF (1) BRCY

Principal ZELS BRGAY

Sr.D}?CPRS)BRCK DEE(TRO)PRIN for jnformehion,

¢ o 00 H

E}
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O.A. 302/92.

Date

Office Report

ORDER

(8) ‘

23-7-1992,

Ml

ahmetaiee i Bench

Present: Mr. K.K. Shah, Adv/Apt.

Heard. The first applicant is Paschim

Raiiway Karmachari Parishad, the second
applicant is member of that association.

Application has been filed seeking permission

Hav'
to represent/the Union in this matter. Applica-

)

tion is allowed,

y

Heard. The application is admitted,

2
Issue nptiée to the respondents to file reply
within 5 weeks. The applicant to file rejoinder
Af aﬁy within 2 weeks thereafter. Placqﬂ”

before Registrar forjampletion of pleadings

on 24th September, 1992.

3s The applicant has prayed for interim

relief mentioned in para 10. We would like to

heard the respondents in this regard. The

counsel undertakes to effect service
o
Lan

on respondent No. 3 & 4 who are concerned o the

applicants'

matter regarding interim relief, ié‘permitted.
The matter regarding interim reliéf will be

taken up for consideration on 19th August, 1992,

(e ">

4. Till that date)status quo from touday in

regard to further appointment if any of the

persons mentioned in the Annexure A list shall
be maintained :; the respondents till the next
date of appearing. Jo
sa/- i) -

| s~

(R.C.Bhatt)
Merber (J)

(N.V.Xrishnan)
:Vice Chairman

Ir e~
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U.No. Typed by Soni /
1 it
A
Nead by (k
‘ lw\"
';\‘i\q ) b Exam Dby ‘\"‘V
\o,)ylng and comparing (‘hfuu;r‘s. 1 GO o) -
h) R sectlon Officer
' - Decree Departinent
fotal ne...  -21%2 G /4792,

In the High Court of Gujarat at Almedabad,
Order nassed by the Itigh Court In the cagse of-

Pashchlm Railway Koamnachari Par;sl:ﬂ

nepresentnd by tHdir Joint Divl,

secretary shidi 14,7, Gupta,

having their office aL , 2

A=-49, sant Kabimagar, ; ,

Ahota Vadodara. « o oPebitionery:
s ~ '

Vs,

1 Unlon of India;Notice to bLe g gt
served through General Manayer, R o
Westexn Reilway, Chuichgate, Bl
Bombay.40) 00,

2.The Divisional Personnel Officer,
Divisional Clfice,lestem natlway,
Pratapnagor, Vadodara, S

J.uivisionol #Ek Railway imanage r (E)
Divisional Cffice,Westorn Roilway,
bratapnayar, vadodara,

4,Assistant Lobour Commissicner (Centyral)

Shrun Bhuvan, Khanpur
Opp.Gun Housc,AhneJaLad

oo Resnnnddents,
Deing Special Civil Apbplication 110,953 of 1992,
Mr.k.K.Qwah,advocate for the Petitioner.

Kr.J.C.Sheth, advocate for the Resno dent nos.J Banay

Court's oxder-

\ . v . . o Yite
NThere is nothing to indicate that the provisi ons
of vrule 159 of Indian Railway Establichment Manual is
% . )
contravened inasnuch as from the record of the petition
.l ’,

it [is not possilile to come to the conclucion that panak,
7

panel, prepared vide onder dated January M, 1992, produced

at Annexurm '

Apprentice Fitter Scale 990-19%0 (1Y) is in excess of ke

" cu-"?-o
. 1;;..1

r

, for the suitoanle cendidates for the pogt of

f'i);)



i quq.‘,

L/ /

o
s

quota prescribed und2r mila 179,16 s nak

correct to say that onler Annerure 'A' is in

violations of the conditions of service of the

petitioner,There is no
rejected,Notice dischorged,

" 5d/-A.P.Raveni,J.
S(J/—K’ R.VYaS,J .

r/,ﬁoxpDJ
, TlIG' (’)I\-Cia 3

sulbbstance in the patition,llrnce

5 (Uv&ue oY /"
o) AN S
PR v (N
y of April,92.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT AHMEDABAD

O. A, NO.557 OF 1993

J.H.Prajapati & Orse.ecee Sala Applicants

V/s

Union of India & Anr...e. «es Respondents

REPLY ON BEHALF OF
RESPONDENTS .

The respondents humbly beg to file a reply
to the present aﬁplication oprosing adﬁission as unders:-
1. The present dommon application filed by
the applicants is not amintainable at law and under
ﬁhe rules. The applicants have no common cause t§
file this joirnt application. The applicatién is,
®x therefore, I;able té bé éismissed. i
2. Regardirg para 1 of the application;’it is
stated that Annexure A dated 12.i1.9é is a Memorandum
declaring the result of trade test fof the post of

electrical fitter Grade III in the scale of Rs,950~-

1500 (RP) (Electrical (IRD) Department ) against 25%

quota of open market, It is stated that Annexure AXl

j‘dated 20.1.,22 is a provisional Panel of Apprentice



s 2 ¢

fitters scale Rs.960-1500(FP) against 25% quota open
market, The respondents rely on the said Annexures
for their contents. It is stated that the applicants
have in fact no cause to challenge the aforesaid two
documents in the present application. The application
ig, therefore, liakle to be dismissed,
3. The ap?licants'have prayed for an order to
issue reéﬁlar appointment orders to the applicants on
the ground that they have already completed the training
& passed the neeessary trade test as shwon in Annexure A/2
with the application an§ for a direction to the respondents
to consider the appointment of the applicants from the
date they have completed the training duly trade-tested,
The applicants have also prayed for interim order directing
the respondents to issue provisicnal appointmentﬂletter
/iﬂ’finalisation of the present case or in.the alternative
restraining the respondents from issuing'termination orders

3
till firaliqatlon of O. A.NO 302/92. The applicants are not
entitled to any of the reliefs claimed by them in paras 8 &
9 of the application for the reasons stated herein below.
4. The respondents submlt that Pashchim Railway
Karwachari Parishd and one another who is membert of the
said Association have filed 0.A.FO. 302/92 in this Hon'ble

Tribunal challenging the order dated 20.1.92 &s illegal

and against the provisions of para 159 of the Indian
Railway Establishment Manual and violating the Articles

14 & 16 of the Constitution of India and praying for



$ 3 3 ’
quashing‘and setting asidé the said Memorandum and also
for a direction to the respondents fo consider the case of
the applicants and other similarly situated emplo&eeé by
holding tﬁat they should alsc be considered for the ﬁost
of appréntiéé fitters/field artisans in the ééale Of Rse 950~
1500(RP) from the date of their appointmenf tor a£ 1éést
from 20,1.92 with consequential benefits. The said
applicants have also prayed for interim relief for staying
further oberation and implementation of the ordér dated
20,1.92, It is submitted that the said application
6.A.N0.302/92 came up for the admission on 23.7.92 when
the Hon'ble Tribunal was pleased to admit the same énd
direct the respondents to maintain status qﬁo as on
thé date of order in regard to further apﬁointmeﬁt, if any,
of the persons mentioﬁed in Annexure A list till the next
date of hearing as shwon in Annexure A/6 with the
application. The said interim order was then continued
from time to time, ‘Ihe respondents havé filed written
statement to the said application contesting the same. ’
The resﬁondenté have also filed an application M.A,.N0,233/93
for permissioﬁ for modificétion of‘interim relief/Vacéting
interim relief and fo; permission to give posting to the
selected candidates who have completed their training
successfully atleast subjéct to final outcome of‘O.A.

No.302/92. The said applications are pending for hearing




s 4 3
and final disposal,
53 The respondents submit that the applicagts
have no right to regular appointment immediately on
completion of training and passing the trade test or
their empanelment against 25% quota of open market,
_ Even otherwise there is interim relief in 0.A.N0,302/92
against thg‘app regular appointments of the candidates
mentioned in order dated 20.,1.92., So far the
respondents have not taken any decision to terminate
the services of the applicants as the application filedﬂ
by the respondents for vacating/modifying the interim order
is still.p%nding before this Hon'ble Tribunal, The
applicants: are not entitled to directions for the
regular appointment because of their placement on the
origiqal panel, Since there is no order for termination
passed by the respondents, the applicants have no cause
to file the present original application.
6. The applicants are not entitled to any of the
reliefs clsimed in para 8 of the application,
7. The applicants are not entitled to any interim
or@er,a§ prayed for in para 9 of the.application. In
_ fact the present application is without any cause andris

premature,

~ In view of what is stated above, the
application may be dismissed with costs at the admission

stage itself,




"
6,
e

VERIFICATION

I, B.N.Meena, age about 36 years, son of
Shri R ,N,Meena, working as Senior Divisional Personnel
Officer, Western Railway, Baroda and residing at Baroda
do hereby state that what is stated above is true to
my knowledge and information received from the record of
the case and I believe the same to be true. I have not

suppressed any material facts,

p
Baroda

Da teds FY1231994
J ' Senior Divisional Personnel Officer,
FAA Qﬂgflj??» Western Railway, Baroda,

JNE—"

e b




